TN ‘"HE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH

AT HYDERABAD

0.A.No.1395/97 Date of Order:30.8.99
BﬁfWEEN: |
A,Saﬁbaiah ' .. Applicant.
AND

1. The Telecom District Manager,
Nalgonda. :

2. The Chief General Manager,
Telecommunication, A.P.Circle,
Doorsanchar Bhavan, Nampally Station

Road, Hyderabad.

3. The Chairman, Telecom Commission,
New Delhi. .. Respondents.

Counsel for the'Applicant ..Mr.K.Venkateswara Rao

Counsel for the Respondents .. Mr.v.vinod Kumar

CORAM:
HON'BLE JUSTICE SHRI D.H.NASIR : VICE-CHAIRMAN
HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)
ORDER
){As per Hon'ble Shri R.Rangarajan, Member(Admn.))(
Mr.K.Venkateswara Rao, learned counsel for the
applicant and Mr.v.Vinod Kdmar, learned standing

counsel for the respondents.




2. The applicant in this OA joined as a Time Scale

Clerk in Warangal Postal Division on 1.3;6é and he was

confirmed in that post on 1.3.68. Subsequently 'he’&ﬂW5

& .
CobAn .
qualified ger the Stenographers test and was. appolnted

as Stenographer in the lowest grade on 2.5.73.

Thereafter the Postal and JTelegraph Circles were

bifurcated. The applicant was appointed in the

Telecom Circle.

3. The applicant has filed this OA seeking relief

" for declaring that the applicant 1is entitled. for

promotion as Stenographer Gr-II with effect from the
date his immediate junior was promoted to the said
post vide letter No.TA/STB/49-22/93, dated 29.9.93

issued by R-2'by holdinqﬁ?he action of the respondents
o, )

in refusing to revise the seniority of the applicant

in the counisdsag gradation list of Stenographers dated
31.7.92 vide letter No.TA/STB/49-4/90, dated 23.8.96

issued by R—? is 1illegal, arbitrary, discriminatory

and violative of Articles 14 and -16 of the

Constitution and also opposed to the terms of the

1

Memorandum dafed 4.11.92.
4. The main prayer of the applicant in this OA is

that he shouﬁd. have been promoted on par with his

| J
junior in 1993 itself. As that was not done he is

praying for his promotion. Apart from that the

applicant also appears to pray for upgradation of the
seniority in the gradation list. These prayers are

different. Hence filing a single OA for| 2 different

]
reliefs may not be appropriate. {)/" ‘ .3

X




P

5. The ap;plicant submits that in 197-5 itself he
should have 5een confirmed‘ as he had ‘blemishless
service béfOre that period ‘and  his jﬁniors were
coﬁfirmed in 1973. It is not understood why the
applicant was kept quité from 1973 to 1997 i.e. for 26
years for .re&ressal of his grievance. fhat itself
shows that the applic;nt is not deiigent in pursuing
his case.

6. The épﬁlicant could not get his confirmation in
the yearrl980—81 till 1987. It is stated in the reply
that the applican£ had a series of ch;rge sheets and a
series of adverse confidential reports. Because of
the punishment andladvefée C.Rs the applicant couid
not get‘confirmed in the year 1981 to 1587.' If the
applicant is aeligent in getting those punishment
orders é;ulled and also tﬁe'bad C.Rs modified then he
should have prayed fof confirmation way back‘in the
year 1980 and 1987. But for the reaéons bggt known to
him he kept quite for the long years. This is an
another incident of his faiiure.

7. The applicant submits that his Jjunior was
promoted in the year 1993 to the post . of Stenogfapher
Gr-II and he was not promoted. In the feply it is

stated that the applicant was shown juéior to the

promoted employee, as the applicant was confirmed with
1 . ]

effect from 1988 onwards and that alleged junior was

. confirmed earlier to him and because of that in the

-




gradation list that alleged junior was shoﬁn senicr to
the applicant. That gradation list was iésued in the
year 1992. It is not understood wﬁy the aﬁplicant has
not challenged that gradation list if he is aggrieved
that his erstwhile junior was- shown senior in the
grédation list. That once again 1is ~an another
R

incident e#f thédipplicant having failed to apprpach
the appropriate authorities for redressal of his
grievance. ~ Even if he had ’submitted his
representation and that representation either not
disposed of or disposed of agedm=+ unfavourably to him
Hé should have challenged that order much earlier.
But he approached this Tribunal oniy on 25.8.97.

8. The applicant submits that his seniority should
be sﬂown above #8 that of his alleged junior who was
promoted in the vyear 1993, That prayer cannot be
accepted bea;;se of the delay and latches; Even if it

is accepted} in the gradation 1list the name of the

=l b Aot~

applicant jjsﬁfbove that of the alleged Jjunior the

%

applicant cannot get any relief in this: OA as the
rIVEY

service record of the applicant isL:mn poor. No

employee with that of poor service record cang#® dream

for any relief. On that score itself thé OA can be

dismissed.

N




9. With the above, we find that the applicant has
filed this dA just. to také a chance to gét the relief
and not with the éssured intentioh bf getting reliefi
10. In view of what is stated, we find no merit in

this OA and the OA is dismissed. No costs.

{R.RANGARAJAN) ¥ , {D.H.NASIR)

' Member (Admn. ) - Vice-Chairman

% _ Dated : 30th August, 1999

b,

(Dictated in Open Court) A
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Central Administrative‘{ribunal
Hyderabad Bench, Hyderabad

OAI Z.No., )3(}1 .‘of 199‘:;

MEMO OF APPEARANCE

~ ADIVOCATE'
S

A’"ﬁd jStandmg Counsel tor Central Govt.

i
i
|
Address for Service l Phone : (€4<43 7!
V. VINOD&UMAR
Advoc:ate
Addl. Standlng cOunse- for Central




éen?al Administrative Tribunal, Hyderabad Bench
HYDERABAD. ! |

'/3%” of 199 ;Z

SETWEEN

Applicant (s)

\ﬂgf%/ Respondent (s)

MEMO OF APPEARANCE

To,

l vmVocate having been aulhorised .......................................................................... i

----------------------------------------------------------------------------------------------------------------------------------------------------------------------------

(here furmsh the particulars of authority)

by the Central/State Government/Goverament-Servant ............... aulhority/corporation/society notl-
fied under Sec. 14 of the Administrative Tribunals. Act, 1985. Hereby appear for a-ppheeﬁ!—Ne—[

/Respondent No...... L. S ..........
aforesaid case. '

\/ (/I/vu%'—z( é”w

Place : Hyderabad. Signature & Designation oflhe

Date: 52 ?? | | Counsel

Address of the Counsel r Servig . VLVINOD KUMAR

T ER9= 47"""“Be51des»KJ.rlc>skar Nursing _Home, K’dveca“te,n—-nh?

"Basheerviea b, N ‘
S AGd} }Standlng Counsel for Central Govt.

- :‘_x IE-R A&B%A D - 29

a4

and undertake {o-plead and act for them in all matters in the,

o]




Form No, 9, o BY.R.F,A.D.
(See Rule 29) N

‘-

CENTRAL ADMINTSTRRTIUE‘TRIBUNAL HYJERABAD BENCH AT HYDEHAEHD. :
18t Floor, HAL_A Bhavan, 0Opp:Publig Garcen, Hyderabad-500004.A.P.

| ORIGINAL APPLICATION N3, 1305, CF 199 7 J
Applicant(s) v/s Respondent(s) , !
The Talgcom Uistrict Monsger, i

Beﬂi ﬁlg@ggé%g. ° nri : J § thﬂﬂ‘a . |

) klh sra fao (83?&g$gﬁgfﬁbgﬁt.Sténding Counsel) :
' Kelaniatesusy ® :
e "2, Y ¥inog m\lﬂaﬂo Aﬂ’jltgﬁsﬁo |

xff/ Tha Telscum District Nanager, Nalgonus, S |

g. The Chief Canerel #Monsger, Toelscomsunication, A, U, Circle, |
* a 7 7 y 5

Doogaanchay fihavan, Nampslly ﬂﬁﬂtlmﬁ'ﬁaﬂﬁ; Hyﬂgrahad. |

3. Tha Chalesen, Telacom Comminsiaon, ﬂsgaﬁa&hi. s

Uhereas 8N application filed by the above nameg applicant
under Section 49 of ths Administragiye Tribunal Act, 1985 as
in the. copy annexed hereunto has been registared and upon ' :
preliminary hearirg the Tribunal has admitted the application. y

' Notice is hereby given to You that if you wish to contest

the application, you may file your reply along with the document ,

the notice beforg this Tribunal, either in Person or through a

Legal Drectitioner/lpresenting Cfficer appginted by you in

Ehis behalf. In default, the saig application may be heard and | |
decided in YOUr. absence on or after that date without any

furthar Notige,

Issued under my. hand and the sedl of the Tribunal i

T i th » - L[] » L) LR a - - - - . L] [ L] 1] xJ) o Ll - - - l
nio the Tuanty Secand, A8y of fictohur, 199 1, !
//8Y DRDER OF THE TRIBUNAL// ;
J .

: . [
Date. ' FBR REGISTRAR, ;
24«10-87, £G ﬁ
S e r;sn%s?iiaffwm |
e \XY Central Adminis®®¥ve Tribunal ¥

/1;;\“‘ @ BRSEATCH

29 007 1997

3 w/

HYORLARAD BENMCH w}

oy vnndle




ok g T = k-
, {_, T L L LI
A e e Tl e tA L

3_"_\'."".'"—‘!".5‘3= ..
Xt

i R S
S et B T i o S
o

v A
- 3 *

- LEIEEERD NG -

"o e~

e
P =Ty 74T
g e

L

-

%

R
e
et ‘
| Lo

s oepee o

. " LR L] - . - ; . W7
“ , NN : trarn
r Srag . M i U Fa +
< Lo oodvne omre ot dbv Betonr o o

e

DISTRICT.

of 199

wroene bemo

"APPLICANT

R o1 K A N e

i me e i gy yeeene s au AdVocata for PETITIONER
SRR S - RESPONDENT

‘
APPLICANT
, Adocate of PETITIONER
RESPONDENT

Address for Service of the said Advocate is at

A ~WxE /xS

/}\iﬁfw neveNabhaile
N )

=



In the AFHMesh Admlmstratwe Trlbunal
at Hyderabad.
. 0. A, No. \’%qs‘ ‘ " of 1.‘99,7'1_
h Somdnahy -
VE N
) \\-\ N 6 o O\ QM ) Respondént
i

ANBNae -
i Applicant

mﬂ n ' ; : Petitioner

!74 (‘& . g M—’\ RS Iy~ Y - i Respondent

Advocate’s of the High Court to -appear: for me/us in above Petition and
to ‘conduct and prosecute (or defend).the and all proceedings that may be taken in respect of any
~rapplication connected with the same any degree or order passed therein incluaging all application
. for return of documents or the receipt or any moneys that may be payable to me/us in the said
AppeaI/Pet!tlon ‘and also to appear in all applications under Clause XV of the Letters Pattent and

in all applications for review and for leave to the Supreme Court of India.

| Certify that the contents of this VAKALAT were redout and explained in Eng!ishr

and TelugU eeeiseseeesnnenn il My presence to the executants who appeared perfectly to understandr

the same and made his/her/their signature of mark in my presence, !

- T TAS SN |
Executed before me this \ %)" day of W{AQQ '

. | p-ll/', { Jonn—"
Advocatafg Hyderabad




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT t: HYDERABAD
M\ . QSSTC]} V\0.A.8,R.N0, 2668 of 1997 |

Betweent« : | |
A,5ambaiah; S/o0.A.Venkaish, aged about r
52 years, Working as Stenographer,
(Grade~111), 0/0.the Telecom District o |
Manager, Nalgonda, «+s APPLICANT

AND -
1, The Telecom District Manager, Nalgonda. }

2. The Chief General Manager, Telecommunicaw
tion, A,P,Circle, Doorsanchar Bhawan, |
Nampally Station Road, Hyderabad. : |

‘ | N
3. The Chairman, Telecom Commission, New Pelhi. « « »RESPONDENTS

PETITION UNDER RULE 5(4) OF CEJITRAL ADMINISTRATIVE TRIBUNAL
PROCEEDURE 1987 _

I am the Couisel in the above 0,A.S,R,No.2668/97., The r
above 0,A1S.R. wasreturned on 1,9,1997 to me with some objectiLns
to be complied with, I submit that » unfortunately the bundle
was misplaced and it could be traced only on &Sxay% 13,10,1997,
I complied with the objections and represented the O.A, in
the section on 13,10,1997 itself. I am required to represent
before 15.9.1997 but, I ¢ould not do so in view of the

. : o lnmiion  sniian d o § min_ _ . B . I
V I submit that the delay of days f£roin IV 1) to
% 13,10,1997 is reither wilful ndr wanton, but for the above said

N~ |
bonafide reason, _ . L

ITn viaw af thée abnve. I vemmest. the delav from
to 13,10,1997 may.be condoned, P

N Ve vl (od-arow]
o Counsel for the Applica ‘
. VERIFICATION h "

[

:» Is KeVenkateswara Rao, 8/o0,K.Achutaramaiah, aged about
63 years, Advocate, CAT, Hyderabad, do hereby verified that the

-eoﬁtenés in the above paras are true to my personal knowledge

and I have not suppressed any material facts, -
' |
]\,V(V\IFK_DU].—-—VVWV 2,;__—

T ——
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IN THE CENTRAL ADMINISTRATIVE
TRIBUNAL AT:: H_HLYDERABAD

M,A.NO, ., OF 1997
1
infl

O05A;SRNo, . 2668 of 1997

PETITION FILED_HNDER=SEC 5(4). OF,
CcaT PROCEEDURE CODE.‘

L

Mr, K.Venkatéswara Rao,.

o~ ' Counsei. for t';he Applicant,

X
e@'\%@”

i,




o L 'V‘, ‘ ' QQ. C’D_i_AM“ \\. .)
‘ ‘ T {' K_:;_/

wa/JREHNAL -

;U)(pﬁ? toplly ek gy T TURENCH CASE

——— , ‘ . - CENTRAL ADMIN ISTRATIVE 'TRI{BUNAL
. %7J55v~—f>, - HYDERABAD BENCH: HYDERABAD,
'\ - N N i y ’ ' ) ." '

. KVMQJE‘A@?O\QM

COUNSEL, FOR THE APPLICANTS.

AND
Mr.

- 8r. ADDL.STANDING'COUNSEL FOR
CeG. Rlys, .






